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BEFORE THE NATIONAL GREENI TRIBUNAL, EASTE
*.

RN ZONE,

KOLKATA

M.A. No. 18 ot 2024lEZ

IN

o.A. NO. 1s5 0F 2022tEZ

IN THE MATTER OF

TALAB BACHAO ABHIYAN ....APPLICANT

.... RESPONDENTS

iingn, residing at Kailash Vatika, sardar pater corony, p.o.-

sadaquat Ashram, P.s.- Digha, District- Patna- 800010, do hereby

solemnly affirm and state as follows:-

I am posted as Law Officer in Bihar State pollution

s
-#
h

-s1

7
-il \

ffi[

US

ORS.

RSVE

&BIHARFo
,/

1'
E
.s
l)
o
-.:

t
rJ
tl

i
rt1

L

E
(u

q

o
-o

B
!t{
o
E
E
i;
o
.p
9
I
<:t

\

Pq
I

>-
6
0t

E
'1.
Sldp!

Qr

It
? IhgnSuny

,
5
s

amhAb

q

2

n;
q?

p
.t
:,
.il

lJ

]jt
i

)
o
Er!

!,J

c
:

E
o

,]

.!
rJ

o
rn rs, Son of Mr. Ranjan Kumareav23tuobadega

A

\*

{t

i
Board, Patna, and as such I am well aware of the facts

I

\

i

*

o

Reql

* *

1 281



and circumstances of the present matter. I am competent and

duly authorized to swear the present compliance affidavit.

2' That the instant application has been filed by the applicant

alleging therein that three ponds known as .Ganga sagar,,

'Dighi' and 'Harai' in Darbhanga, Bihar, are being encroached

upon; dumping of garbage and sewage is taking place in these

three ponds.

3' That the instant application was heard and disposed of vide

order dated 23.03 ,2023 by which the Hon,ble Tribunal directed

the state Board to take water samples six monthly from the

three ponds and if the water is found to be higher than the

prescribed standards/parameters then appropriate direction

shall be issued to the concerned authorities for taking remedial

actions.

4, That the State Board is complying with the direction of the

Hon'ble NGT and is taking samples of water from the three

ponds regularly. The water sampte analysis report till April

has been submitted before the Hon,ble Tribunal by way
t*

.KA
pliance affidavit dated 03.07 .zoz4, The water samples

t
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llected from the three ponds for the month of May,
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2025 to Nov' 2025 on 30.05,2024; 25.06.2024; LL,07.2024;

12.08.2024; 23.09,2024; 25.10.2024 and 12.L1.2424,

respectively. The water sample analysis report suggests that

the water quality is within standards for parameters like

Dissolved Oxygen; pH; BOD and was beyond the prescribed

standards for the parameter TC and FC.

A copy of the water samPle

analysis report for the three ponds

is annexed and marked as

Annexure- 1.

5.That the Hon'ble Tribunal vides its order dated 01.08,2024

directed the State Board to determine the Environmental

Compensation to be levied on Railways. The State Board vide

its affidavit dated 13.09.2024 informed that the Hon'ble

Tribunal that the assessment of Environmental Compensation

on Railways has been done and the State Board has issued a

'Proposed Direction' to the Railways for taking remedial

measures and for file its objection to the State Board proposed

action of levying Rs. L,62,t2,500/- as Environmental

mpensation.

e Railway failed to respond to the 'Proposed Direction'aA
Disft.- {-
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by the State Board and therefore the State Board has
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imposed an Environmental Compensation of Rs. 1,61 ,L2,50A1-

on Railways through DRM, Samastipur Division.

A copy 0f the Direction dated

20.01 ,2025 is annexed and marked

as Annexure-Z.

7. That further it is.stated that the Fourth meeting of the committee

constituted by the Hon'ble Tribunal was convened on 22,At 2025

when the progres$ of the work being done was examined and

further necessary directions has been issued to the concerned

authorities for taking further action.

8. That I have read the contents of the affidavit and have understood

mB*ntlh $r uqmnenr''rgnatufelLt 
r

t esa
r$/.fl$l"tpmv oreqence

l"'/ DEPONENT

VERIFICATION

Verified at Patna on 28th day of January, 2Q25, that the averments

made in the present affidavit are true and correct to the best of my

knowledge and information derived from records of the matter.

N":/H
DEPONENT

k*,lr-*415

Or
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BY RE(;ISTERED POST aT:d elnaiI.

Bli{An

I}IT{AI< STA'I'E POLLUTION CON'I-FLOL BOAII.T)
P:rrivesh Bharvan

N.S-I3/2, lndustrial Are.a, Patliputr:a, Patna- floo l)lo
I1 PAIIX-o 6 I 2-226 L25o /22:62265r "Fax-o6 I 2-2261 o5o

lfunaiL-rnslrsnru-hi1i-@,-Clrvfu, \4/ohsit€ - http:1,/ bspcb,liihar.gov.in

FY REGISTERED PoSTand email

tle1. xo.:-\f, Patna. dtrtecl :-2 o'l' LS*
From

Dr. D. K. Shukla,
Chairman.

The Dirrisional Railway lvlanager (DRM),
Bast Central Rail,
Samastipr-rr Division, Railway Colony,
Dist.- Samastipur- 848 10 1.
(e-mail: <lrm@mgs. railnet. gov. in)

Directlon tinder' Se.s.fiOn ,S$A, sf t-hE llHtpl, rprev.eation and Control of
Pollution) Act, L974.

1" WHEREAS, Ministry of Environment, Forest and Climate Change,

Govt, of lndia has notified the Water (Prevention and Control of

Pollution) Act,7974. Under Section 25 of the Water Act, no person shall

wiLhout the previous consent of the State Pollution Control Board,

establish or take step to establish any industries operation or process

or any treatment or disposal system or any extension or addition

fhereto, which is likety to discharge sewage of effluent into a stream or

2.

r,veil or sewer or on land.

AND WHEREAS, the State Pollution Control Board under Section 17

of the Water Act has been mandated with the following functions u,hich

int er -alia inclr-rding:

to inspect sewage or trade effluents, works and plants for the

of sewage and trade effluents and to revierv plans,

To

!
I

i::

x

w'"-
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a

2

specifications or other clata relating to plants set up for tl-re treatment

of water, works for the purification thereof and the sysrrsr fr;r the:

disposal of sewage or trade effluents or in connection witl: rhe gr-ii1r

of any consent as required by this Act;

ii) to lay down, modify or annul effluent standards for thc sc\\.agu

and trade effluents and for the quality of receiving waters (not beine

water in an inter-state slream) resurlting fr<:rn the discharge ui

effluents and to classify waters of the State;

iii) to evolve economical and reliable methocls of treatment of sewage

and trade effluents, having regard to the peculiar conditions of soils,

climate and water resources of clifferent regions and more especially

the prevailing flow characteristics of water in streams ancl rvells lvhich

render it impossible to attain even the minimum degree of clilution;

iv) to evolve methods of utilization of servage ancl suitable tracle

effluents in agriculture;

v) to evolve efficient methods of disposal of sewage ancl tracle effluents

on land, as are necessary on account of the predominant concliti6r]s

of scant stream flows Lhat do not provide for major part of the .1,631-

rhe minimum degree of dilution;

vi) to lay down standards of treatment of sewage and trade effluenrs

to be discharged into any particular stream taking into account the

minimum fair weather dilution available in that stream a.d lhe

tolerance limits of pollution permissible in the water of the stream,

the discharge of such effluents;

i
\*

A-

.It
-bq
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3

vii) to lay clorvrr effluent standards to be complied with by persons wllile

causing discharge of sewage or sullage or both and to lay ilown, modifl'

or annul-eIfluent standards foi the Sewage and trade effluents;

3.ANDWHEREAS,Sewageisamajoroauseforpoor',vaterqualityinthe

GangaRiveranditstributariesandadverselyimpdctsthehuman

health ancl thb aqr,ratic life. The 'discharge of untreated, partially

treated and treated sewage nof' meeting the stanclarcls is'further adding

to the problem of water pollution and very substantial gap still exists

in generati<ln'ancl treatment of sewage'

4. AND WHEREAS, the central Government has notifled standatds

for discharge of environmental pollutants from indrrstries,

cr)rr,mon trlfluent Treatment Planls (cETPs) and sewage Treatmenl

Plants (sTPs), under the Environmental {Protection) Act, 1986 and

rules framed thereunder (Schedule VI)'

5. AND WHEREAS, National Mission for clean Ganga (NMCG) has

identi{iec1 97 cities/towns called Ganga front towns rrear the banks of

Ganga and sewage generated from these cities/town located in the

State of Bihar falls d.irectly/inclirectly in river Ganga & its tributaries

thrpugh drains and thus deteriorating water quality of river Ganga'

6. AND WHEREAS, Water quality of river Ganga has been deteriorating

on account 0f disposal of untreated sewage through various drains r:r

partially tr:eated sewage and trade effluent in to the river and making

river unfit for human bathing/consumption'

WHEREAS,CPCBissueddirectionsdated-10'03'2017under

18(1)(b)oftheWater(PreventionandControlofPollution)Act,
I
fv-

ttS

**
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*
.l.

i

1974 to the Bihar state pollution control Boarci {BSpcB) lc;r.

restoration of water quality of River Ganga and clirectecl:

I. To take up monitoring of sewage Treatment planis rSTpsl

discharging into river'Ganga on monthly basis anci for*.arc

monthly report to CPCB.

II. To take action against the authorities responsible for operatiop

and maintenance of STPs (existing)/or thosc ner,vll' undc:.

construction are not simultaneously ready wilh convey.rnce

system (sewers) and this has created partial utilization of STp

and order them to rectify such situation in next six months

from the date of issue of these directions and STPs shoulci bc

utilized completely for their designed capacities.

8. AND WHEREAS' Hon'ble Supreme Court in the writ petition (c) po. 375

of 2OL2 pronounced judgment dated: 22.O2.2A17 as under:

"we are o.f the uiew, that in the manner suggested. aboue, the rnalctdu o.f

sewer tt'eatntent, slusulcl also be clectlt wtth shnultctnectush.t. l4'e tltttrt:f ot-t:

hereby cTirect, that' sewrige treatntent plants' shall also be set up a.ncl

mad.e functioned, within the ti.melines and. the format, expressed here irt

abctue"

9. AND WHEREAS' Hon'ble National Green Tribunal in the r,vrit petitior.r

(c) ncr. 3727 of 1985 pronounced judgment clated: 13.or.20217 as

under:

2PCB cLnd the respeatiue Spcrs, partiattarla, concenlecl utith. riuer

shall issue consent orders uh.ich mu:;l c:cxila.i,.

LA. K. A$_

(
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stipulatians/ conditions with regard to reuse of the treated setuaqe for

industrial and other purposes. This condition should c.Lso be

inc:orporated. by an amendment in the orders alreacTg fssued by the

Board to the tndustries, howeuer, th:.eg mag be prouided time framecl.for

compliance of this direction. The Boa.rd. ca.n inqslement this clirection in

stages, giuing ,pre.ferences first in the urbant areas and later irt rurnl

a.reas."

"Al.ltlt.eexisting SrPsas well.as thesrPs tobedesign.ecland.c:onslructerl

should satisfa the existing stctndards. The new sTPs should bc d.esigne.c)

and construction in. a manner in uttich theg should be able to achieue

nwre stringent narms, if prescribed. in future"

10. AND WHEREAS, CPCB has issued a methodologr for levying in

reference of Hon'ble NGT order dated: 31.08.2018 for dischargc in

violation of conscnt conditions mainly prescribed standards/conscnt

limits.

1 1. AND WHEREAS, Hon'ble NGT in matter of oA No. 200/2017 [(M.A. No.

254l2aIB & M,A. 87212018) (c.w.p. No. 372T 1198s)l o.A. 668 of

2o17 [(trarlier M.A. No. 923l2otz in oA. No. 2oo/2o14\] datecl:

0O.bA.zO 18 directed as under:

the.,toconnectedalsoshould

"The onl.ine mechan.ism for monitoring the seutage trea.tnrcnt plants

ControlPallutionSl"ate,andof CPGBseruers

202',2ofNo.

s
155

-

t

so that CPCB can also monitor the data."

as under: k
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"Pararfo,- B : The state Respondent shatt alsofi.le.fresh affidctuit tuithin

three weeks stattng what action has been taken bg the Railwaus with

regard. to setting up of STPs rtncl what timeline has been giuen Jrsr settirtg

ap of S?P. "

Para No.- 6 : "If tlw Railutag is a poi,ltuter, it uourd be tiabte fiir pallment

of Enuironmental Compensatton but neither of the affic).auits cl.isclose

uthat Enuironntental compensation has been determined. aglainst the

Raihtay,

13. Whereas, the Honrble National Green Tribunal, Eastern Zorre Bench,

I(olkata, in o.A. No. 155 of 2022 has constituted a committee to

remedy the situation of the three poncls in Darbhanga ancl accorclilgiy

the meetings of the said committee were helrt on 2g.04.2023;

22'I1.2023 and 26.O7 .2024.In the first meeting of the saicl committee

convened <>n 22.17.2023 the representative of tJ.e railways inlormccl

that the water of platform and circulation area is going into Harahi ancl

Digghi Ponds and further infnrrned that in two months'time the urasre

water will be connected to wrp/srp through a drain. Accordingly, yor_r

are directed to submit time bound action plan for completing the saicl

work. In the 2'rd tneeting of the committee it was informecl tl-rat thc

waste water going into Harahi pond has been stopped ancj the waste

water is being taken to Water Recycling Plant (WRP) for treatmept ancl

with respect to waste water being discharged in Digghi pond it was

stated that steps is being taken to treat the waste water and it will be

completed by February,2o24 and in the third meeting it was informecl

the waste water going into Digghi pond has also been stoppect ancl

P

)

."v

it
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15,

16,

17.

7

it has been connected to municipal drain. Further, two STPs has been

sanctioned which will be completed by 2026.

Whereas, it is admitted position that the untrea[ed waste waLer rvas

being discharge in the ponds b5z the railways, which is in violation of

the Discharge Consent Order issued to you contained in SLaLe Boarci

Memo No.- 253 dated 19.01.2027.

Whereas, the Hon'ble National Green Tribunal, New Delhi in its ordcr

dated 03.08.2018, passed in O.A. No. 593 of 2017 and vide order dated

22.11.2078 passed in O.A. No. 353 of 20i6, has directed to access and

imposs Environmental Compensation from polluters/ violators on the

"Polluters Pays Principal".

\[hereas, tire committee of the State Board constituled for

computation of Environmental Compensation in its meeting clatect

Ag.Og.2024 has found you to be operating your unit in violatiorr of the

consent conditions for 1289 days (from 01.03.2021 to 09.09.'20241and

has access the environmental compensation to be imposed on you at

Rs. 1,61,12,500.00 (Rs. One crore Sixty One Lakh Twelve Thousand

Five Hundred only) based on the formula given by the Central Pollutior-r

Control Board, Delhi.

Whereas, in exercise of the powers under Section 33A of the Water

(Prevention ancl Conn'ol of Pollution) Act, 1974, the Chairman, Bihar Srate

Pollution Control Board, Patna directed you the following on- 13.09.2024.

t. Srrbn'rit,*cti.tt,n,P,f,o,* sptt'ing:rip of',Sf;,$wxth timeline

including reuse of treated. waste water for i.rrigationrr
f t

*
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11,

(Agriculture/ Horticulture/ parks etc.), Dusr

Suppression, Road Cleaning, Washing or Cleaning

purposes etc., provided that the treated ,,vaste water

meets the standard prescribed by the Hon,ble NGT. Tl-re

STP shall be included with online continuous Effluent

Monitoring System (OCEMS) at the outiet of STps to

. monitor the pH, Bio-Chemical Oxygen Demancl (BOD).

Chemical Oxygen Demancl (COD), Total Suspe,clecl

Solicls (TSS), Total Nitrogen (TN), Toral phosph'rrLrs (1'p),

and. provide connectivit5r to cpcB and spcB servers for

continuous monitoring'uvithin the timeline or' setting r-rp

of srP. The outlet standard shail be as per trre Hon,ble

NGT (Order No,- tO69/20lB, datecl- 30.04,2019) i.e. pt_t:

5.5-9.0, Bio-Chemical Oxygen Demancl (BOD): I0 mg/1

(mili gram per liter), Chemical Oxvgen Demancl (COD: 50

mg/i), Total Suspencted Solicls (TSS1: ,20 mg,ll, .lolal

Nitrogen (TN: 10 mgll), Total phosphorous (Tp): 1.0 mg/1,

Fecal coliform (FC): Desirable- 100/ permissibre: 230

MPN (Most Probabte Number).

File objection, if any, to the State Board action of imposrri..

of Environmental Compensation of Rs. 1,61,12,500.00

(Rs. one crore Sixty one Lakh rwelve Thousa,cl Five

Hundred only).

Acknowledge receipt of this directio, immecliarely anci

submit Action Taken Report posirively rvithin next 05 days,

AF-
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iv, The same was submitted to the l{on'ble Ntitional Green

Tribunal, I(olkata, hearing dated 17.09.2024 in the matter of

O.A. No. 155/ 2022/ EZ, and }{on'ble National Green

Tribunal alsr: mentioned in its order Sl. No. 5.

But,.you failed to submit the Action Taken Report and did not

acknowledge tire receipt of the Direction within the 05 days'

time'lirnit.

18. AND NOU/ THEREFORE,. in view of above, the legal Direction is

now confirmed against you and you are here by directed to:

a. Submit Environmental Compensation of Rs. 1,61,12,500.00

(Rs. One crore Sixty One Lakh Twelve Thousand Five Hundrecl

only) through "Demand Draft" drawn in name of Member

Secretary, Eiihar State Pollutiqn Control Board within 15 days

liom the receipt of this Direction.

b. Submit aforesaid Action Plan for setting up of STP with

timeline including reuse of treated waste water within 15 days

(D.
Chairman

l\.

*

\
n\

Copy to:

L Legal Cell, BSPCB, Patna.
2. RO, Mtrzaffarpur, BSPCB.
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